G
overnment of Jammuy and Kashmir

ent of Law Justice and Partiamentary Affairs
Civil Secretariat Srinagar

Departm

Subject - Appointme

r of Ql’#qutfy offcer in case of Mr Khail Mlorammad
Qasnmi, W

&W Man, Jak Legisat ve Assemb'y

Government Order No: 23/ J~JK(LD) of 2020.
Dated:- ,o - 08 - 2020.

Sanction i1s hereby accorded 10 the appontment of Mr Abdul
ashid Fayaz Special Secretary to Government Department of Law
Justice and Parliamentary A%airs as erquiry C*cer to hold inquiry with

R

regard 10 unautncrzed absence of Mr Kra'l Msohammad Qasm: WEW

Man  J&K  Lcegslative Assembly He shall submit s report/
recommendation within a perod of 15 days

By order of the Lieutenant Governor

Sd/-
(Achal Sethi)
Secretary to Government,
Department of Law, Justice and Parliamentary
Affairs

No - LD(PAB)2020/10-Part-i Dated -/p -08 - 2020
Copy to the -

1 Pnncipal Secrelary to the Honble Lieutenant Governor, Raj

Bnavan

2 Jont Secretary (J&K) Minstry of Home Affairs Government of
india. New Delhi

3 Commr/Secretary to Government. General Administration
Department

4 Sccretary. JAK, Legislative Assembly for information



?

5. Mr. Abdul Rashid Fayaz, Specia| Secretary to Government,
Department of Law, Justice and Parliamentary Affairs for
information and n/a.

6. Additional Secretary to the worthy Chief Secretary for information.

7. Private Secretary to the Secretary to Government, Department of
Law, Justice and Parliamentary Affairs for information.

8. arge Website of the Department of Law, Justice and

Parliamentary Affairs for information and necessary action.
9. Government Order file.

10.File concerned. 3

“To/8
Deputy Legal Remembrancer,

Depafment of Law, Justice and Parliamentary
Affairs

MS"’O’”



